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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Ori ginal Jurisdiction)

FRIDAY, THE EIGHTEENTH DAY OF SEPTEIVBER
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE VAKITI RAMAKRISHNA REDDY

WRIT PETITION NO: 31038 OF 2026

Between:

Simra Siraj, Dio. It/ohammed Sirajuddin, Age: l8 years, Occ; Student Fl/o. 18-8-
254187, Rakshapuram Colony, Hyderabad, Telangana-500058.

...Petitioner
AND

'1 . The State of Telangana, represented by its Principal Secretary, [,4edical and
Health Family Welfare Department, Secretariat Buildings, Hyderabad-500 055

2. Kaloji Nararayana Rao University of Health Sciences,, represented by its
Registrar, Warangal.

... Respondents

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue an appropriate writ, order or direction more particularly one in the nature of

writ of mandamus declaring the action of the respondents particularly the 2nd

respondent in not considering the petitioner for counseling and admission into

IVBBS/BDS course under .ltilanagement Quota C NRI Category for the academic

yeat 2026-27 as illegal, arbitrary, unconstitutional and consequently direct the

respondents to consider and include the name of the petitioner for admission into

IMBBS/BDS course under Management Quota C NRI category for the academic year

2026-27 in next phase of counseling.



l.A. NO: 1OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to direct the

2nd respondents to consider the petitioner request under Management Quota C NRI

Category for admission into I\,4BBS/BDS course in next phase of counseling for the

academic year 2026-27 , pending disposal of writ petition.

Counsel for the Petitioner: Sri. L. Ram Singh

Counsel for the Respondent No.1: Sri. R. Nagarjuna Reddy,
AGP For Medical Health Fw

Counsel for the Respondent No.2: Sri. T. Sharath, SC for Kaloji Narayana Rao
University of Health Sciences.

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAI)

The Hon'ble The Chief Justice Sri Anaresh Kumar Sinsh

The Hon'ble Sri Justice Vakiti Ram akrishna Reddv

Writ Petition No.31038 of 2026
(CNR No. H 8HC010640942026)

Dated: 18.09.2026

Between:

Simra Siraj,
D/o. Mohammed Siraj uddin

...Petitioner

and

The State of Telangana,
rep. by its Principal Secretary,
Medical & Health Family Welfare Department.
Secretariat Buildings, Hyderabad and another

...Respondents

Order:

Mr. L.Ram Singh, learned counsel appears for the petitioner.

Mr. R.Nagarjuna Reddy, learned Assistant Government pleader

fol Health, Medical and Family Welfare Department appears for

respondent No. 1 .

Mr. T.Sharath, learned Standing Counsel for Kaloji Narayana

Rao University of Health Sciences (for short ,the University,),

appears for respondent No.2.

2. This Writ Petition has been preferred with the following prayer:

"to issue en appropllrtc rtLrr, ordtr or dircctron more perricularly one in
thc lurLrrc of rvrir of m:LndlnrLr. .icrl,LrrLrs thr ,,.urn ot ,h. respondents

and
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prrtlclrlarl\ the 2"'1 respondel1t tn not cousrdenrrg the Petltlorler fol
counselltnq ,rnd tdlnlsslon rnto \illllSr/BDS coutse under \lanitgencur

Quora 'C" \Rl Caregoq for thc acadcmtc r ear 2026 2- as rllcgal. arbitcln.
uncons tutik)nal 

^nd 
collsecluentlt tlircct the respondents Io conildct anc.

rncludc the nAmc of thc petltloncr for 
^dmlsslon 

rrlto trlllRS/BDS coLrrse

under trlanagcment QLrotl '(1" \lll crrcgoq ior thc ac;rdemtc rcar

2)26-21 lt rlext phase oI counselng ald Plss slrch other or(]er or orders rs

thrs Flon'ble court nr^L deem alr ,trld ProPer lfl thc circumstrnc.rs ol- tllc

3. Leamed counsel for the petitioner submits that the petitioner could

not register herself under Managetnent Quota 'C' NItl categor)' lor

admission into MBBS/BDS course lor the academic year 2026-27. as she

could not get sponsor letter and NRI documents. Fle submits that the

petitioner prcfemcd a representation before respondent No.2-University

on 14.09.2026 to permit her to register herself under Managetnent quota

'C' NRI category, but the same has not yet been considered. He lurther

submitted that respondert No.2-University be directed to decide the said

representation in a time bound manner.

4. Learned Standing Counsel for respondent No.2-Universitl

submitted that the petitioner's representation shall be dealt nith by

respondent No.2-University in accordance with lalv.

5. Acoordingl), the instant Writ Petition is disposed of directing

respondent No.2-University to decide the petitioner's representation

dated 14.09.2026 as per the grounds taken in it and in accordance u'ith law.

by passing a reasoned order before the next counselling. It is uade clear
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that this Court has not expressed any opinion on the merits of the case.

There shall be no order as to costs.

Miscellaneous applications. if an_v pending. shall stand closed.

SD/- P. PRAMOD NAIK
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'l rhe Principar Secretary,. Irrredicar and Hearth Famiry werfare Department,Secretariat Buildings, Hyderabad-S00 OSS, Stri" 
"ifelangana.2 The Reqistrar. Karoii Nararayana Rao university of Hearth Sciences,WarangaL

3. One CC to SRl. L. RAI\I StNGH, Advocate IOPUCI4. One CC to SRl. T SHARATH, SC for Kalo.li Nararayana Rao University ofHealth Sciences, [OpUC]
5. Two CCs to Gp FOR MEDTCAL HEALTH & FAI\4tLy WELFARE, High Courtfor the State of Telangana, at Hyderabad lOUfj 

' ''
6. Two CD Copies



HIGH COURT

DATED: 1810912026

ORDER

WP.No.31038 of 2026

DISPOSING OF

THE WRIT PEITITON

WITHOUT COSTS.
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